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(f) the steps being taken to restore peace on the 
campus and to restart the examinations in the Jamia 
Millia Islamia?

THE MINISTER OF STATE !N THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) to (f) There was an agitation in Jamia Millia Islamia 
following a judgement of Delhi High Court striking down 
certain reservations in Admissions. The demands raised 
was to bring about certain amendments in Jamia Millia 
Islamia Act to emphasize its distinctive historical character. 
The National Commission on Minorities has also endorsed 
these demands. As the questions relating to grant of 
minority status to educational institutions, including 
Universities, are currently sub judice before an 11 Judge 
Bench of the Supreme Court, a decision on these issues 
by the Government would not be possible at this stage.

The Jamia Millia Islamia University authorities have 
already fiied an appeal against the orders; they are also 
in the process of evolving an interim admission policy 
catering to particular interests of the Jamia Community 
within the framework of the orders of the Court. Normalcy 
has now been restored on the campus; examinations and 
other academic activities are proceeding smoothly.

Corruption in Cricket Game

811. PROF. AJIT KUMAR MEHTA :
DR. Y.S. RAJASEKHARA REDDY :

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether attention of the Government has been 
drawn to the recent press reports regarding corruption in 
the game of cricket and other sports by fixing international 
matches;

(b) if so, the reaction of the Government with regard 
thereto; and

(c) the corrective measures proposed to be taken in 
this regard?

THE MINISTER OF STATE IN THE DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOPMENT (SHRI 
R. DHANUSHKODI ATHITHAN) : (a) Yes, Sir.

(b) and (c) The Government has viewed the matter 
with concern and the Board of Control for Cricket in 
India has instituted an independent one-man Committee 
under Hbn’ble Justice Shri Y.V. Chandrachud, former Chief 
Justice of India to enquire into the allegations of betting 
and match fixing in Cricket.

Inefficient Functioning of Army

812. SHRI PRADIP BHATTACHARYA : Will the 
Minister of DEFENCE be pleased to state:

(a) whether the attention of the Government has been 
drawn to the newsitem captioned “Army functioning 
inefficient” appearing in the ‘Statesman’ dated June 28, 
1997;

(b) if so, whether the performance of the Army 
Headquarters has become inefficient during the past few 
years;

(c) if so, the reasons therefor; and

(d) the steps the Government propose to take to 
improve the functioning of the Army?

THE MINISTER OF STATE 'N THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU): (a) Yes, Sir.

(b) to (d) One isolated incident in a private picnic 
party where this mishap occurred cannot be the basis to 
allege inefficiency in the Army. The Court of Inquiry into 
the incident by the HQ. Eastern Air Command has held 
that “No person or organisation be blamed for the 
accident.”

{Translation/]

Assistance of Private Companies for Tourism

813. SHRIMATI KETAKI DEVI SINGH : Will the 
Minister of TOURISM be pleased to state:

(a) whether any proposal to take assistance of private 
companies in order to promote tourism is under 
consideration of the Government;

(b) if so, the main features thereof; and

(c) the time by which a final decision is likely to be 
taken in this regard?

THE MINISTER OF TOURISM AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) :
(a) to (c) The Department of Tourism through its field/ 
overseas offices promotes tourism product with the 
assistance of travel trade, advertising agencies and public 
relations agencies depending upon the need of the market.

[English]

Petrochemical Complex

814. DR. LAXMINARAYAN PANDEY : Will ihe 
Minister ot PETROLEUM AND NATURAL GAS be pleas*d 
to state:


